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Nirman Bhavan
: New Delhi - 110 011 )
¢ " 4, The Director Generzl (Works)
. Clentrzl Public Works Department.
ﬁ .Nirman Bheven ’ :
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S5.. ﬂhe,Chief Engineer (Veluation)
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: fﬁlease find enclosed herewith a copy of ithe ORDER f6TAY /
INFERENXBRBER passed by this Tribunal in t

above said M,.P.
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JUSE 25,1992,

ORDER Ok M.P.NO.122 OF 1092
CIK C.A.RO. 1112 OF 19EC

After hearing 5ri M.Vasudeva Kao

for the petitioners in this P and

Sri T.R.Sridhar for the respondeit

we find no substance in this .i.D.

Tie .7 filed is. one seekin

tension

PR

of tiwe by G wonths for cow-
. S :

cliance with the directions _iven L,
this Tribunal in 0.4.¥0.111Z of 198C.

On a peruszl, of . the order shect it

is seen that on tue last occasion time

was extended ' for compgliance of the

dircctions _iven uy; turee wontns with

from &-2-1¢¢1

effect

sowmewitere in the wonth of lia,,

expired

1¢¢1.  Thercafter the resgondents in

the O.: did¢ not {ile any application

scerin, further extension of tiwe and
file M.P.¥o0.122

nave  ciiosen  to

ti’i"\.‘)

onl, in the mouth of Fabruer,,

secrin, extension of time b, ¢

this H.P.122 of

i - : = N i S
ng. Zven arter

cawe to bve filed nearl, 6 montns

and the M.P has not bLzen
se¢ of due to the contenpyt petition

f1, been filed by the ori_inal a,.li-
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. In the Central Admlnlstratlve Trlbunal
- Bangalore Bench,
Bangalore
A.No. 1112/88
ORDER SHEET (contd)
Date Orders of Tribunal

Office Notes

cant which is also pending in C.P.No.

102 of 1990. There 1is, ther;e_fore,

no justification whatsoever fdgf'érantlnb

extension of time for compliance which

has been sou,ht by a belated ap,.lication

filed in February,1992 when the time

Gyl
J/f\;f‘*f\ f y extended ori,inall, ended somewhere:
o ‘ \‘;"(,_ ,,:in the month of May,1991., M.P.No.122
. t _: “2 Eﬁbf'lQQZ is accordin,l; dismissed.
.'»7""“'"';/};/ ’{lsd‘ &‘l“‘
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. Commercial Complex(BDA)
 Indiranagar
Bangalore ~ 560 03g
o Dated : 12 FEB1991
MISCELLANEOUS ‘ _ - -
PETITION "NO, APP .
IS LR 'p LICATION NO () 1112 /88 (F)
Rpplicant () | Respondent (s)
Shri B.R. Sampath V/s The Secfatary, M/o Urban Development,
To . New Delhi & 4 Ors :
1. Shri B.R. Sampath ‘ 6. The Secretsry
84;, Ist Maggp t o Ministry of Personnel,
Ist Block, HAL III Stage . Public Grievances & Pension
B.D.A. Layout ’ 6th Floor, Nirvachan Sadan
Bangalore - 560 075 §§3°§§1§?af 110 001
. m.s. N j '
2 2§voc:te sgereja 7. The Accountant General
35 (Above Hetel Swagath) Karnataka :
Ist Main, Gandhinagar Bangalore -~ 560 001
fengalore - 560 009 8. Shri M, Vasudeve Rao ,
3. The Secretary _ Central Govt. Stng Counsel
Ministry of Urban Development High Court Building
Nirman Bhavan . Bangalore - 560 001
New Delhi - 110 011
4., The Director General (Works)
Central Public Works Department
Nirman Bhavan
New Delhi - 110 011
5. The Chief Engineer (Valuation) *
Income-Tax Department '
Chordis Bhavan
623, Mount Road
Madras - SQO 6o o B - —
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In the Central Administrative
Tribunal Bangalore Bench,
Bangalore -
Mm.P. No. 2/91 in O.A. No. 1112/88(F)

. V/s "The Secy, M/o Urbsn Devalﬁ
pment
Order Sheet (cor"&)"’ Delhi & 4 Ors ’

M. Vasudeve Rao

B8.R. Sampat'h

Or M.S5. Nagarsje

Date X Office Notes Orders of Tribunal

84241991 : i ‘ SFRMJ/SCMA

Learned counsel appearing for ths
petitioner and the respondents are
present. We have heard them. Shri V.Rao
appearing for the petitioners in this
M.P. brought to our notice the difficul-
ties that ars being faced by the
Department in carrying out the directions
glven by this Tribunal which xhave been
spelt out in para 5 of the petition
filed by him and requested that the
Tribunal may grant six months more time
to comply with the directions pasead in
the spplication, Learned counsel
appearing for the original applicant
fe., B,R.Sgmpath submitted that the
directionsz wes given by this Tribunal as
. sarly as in the month of January 1989
and now nearly two years have elepsed |
. and as such there is no justification |
for the respondents in the main appli- |
cation to seek for further time.

Considering the grounds onh which
extension of time ie sought and having
regard to the fects and circumstances
of the case wd think kkxnmemamxEyxim
grank a further time of three months at
the most would be justified and we
accordingly give extension of tims by
B 3 months from today to comply with the -

S e directions given by this Tribunal in
S _DA mﬁzjae. The respondents should |
.| TSziky *Pht the directions of this Tribunal
within thaxtime and no further time
-, should be asked for on this score.
‘With these observations we dispose of ;
the .,
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